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CENTRAL ACMINISTRATIVE TRIBUNAL PRINCIP AL BENCH
0 a No.'98/15998 P
New Blhi: Dated this the a- day of October,1998,

~

HON *BLE MR. Se Re ADIGE, VICE CHAI 10N (n),

Satish Kumar Kadamb,

S/O Sh,' DE\lpat Singh’ ’
psstte, S.0.Ministry of Human Resources &
Devslopment,

/o YYouth affairs and $orts,
Papliament Unit,

Shastrei Bhayan,

New Dslhi o oo ipplicant,
(83y Adwcate: shri U,Sri vnstaua)
e rSUSs

The Deputy Direct of Estates(Estt.),

Govts of India, Directorate of Estatas,
Niman 3hawan,

New Delhi _ eesees RESPONdents,

(By adwecates shri Rajesv Bansal)

HON 'BLE MR, S, R, ADI G E vIcE CHAT 3ol (),

pplicant seesks a direction to respondents
to handover to him Type II gr. No.793Sector V¥, R.K.
Puram , New Delhi ’allotted to him vide order dated
12,11.97 ( annexure=3/1).
2 - It is not Henied_that applicantts father
who was the ﬂlluttee of QreNoe.2 R \Jaoam. Vihar,

New Delhi reﬂ red FTom service on 31¢5.95, allottment

~of the af’O_rssaid,quarter was cancelled in his name

We S s 1.10.‘95, after a;lo:uing him retention for

4 months as adnissible unhder ruless fpplicant
applied for reqularisation of the aforesaid quarter
on 28. 6. %5, After soms oorreSpondence (ouing to the
address giwvan by Flppllcant s father in his peno:l.on
papers on the basis of uwhich respondents lnltlally
took him to bs a house owner in which case applicant's
8on wuld not have been entitled to out of tum

accommodation)) he was eventually allotted ths

a_f‘orementionéd Type B8 quarter vide impugned oTdeT
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dated 12511,97 subject to his clearing the dues in
respect of AT ,No.;2 R Vasant Uihar , New Delhi
uhich by tthe date of its vacation on 22411,97 had
PeaCth Pse 68,700/“’0

-3 fpoplicant contends that he is not
responsible for these dues and it is his father
w0 is responsible for the same and recoweries, if
any, should be made from his fathere Respondents
howavar contend thet under SR 317-8-22 (Annexura=f/)
possassion slip in reaapeét of the aforssald
quarter will be issusd to applicant as soon as

he clears the dues of the accommodation unauthorisedly

retainad by his father,

4  S.R, 317=-B-"22 reads as follows:

" Mpen after an allotment has been cancelled,
or is deenad to bs cancelled under any
'rvpmvisionA contained in these rules, the
residsnce remains or has remained in
ocoupstion of the officer to whom it
was allotted or of any person claiming_
through him {emphasis supplied) such

officer shall be liable to pay demageSse !

v

‘B In the presént case clearly the spplicant
Sécur,réd 11ype B accommodation on out of turn basis,
on the g ound that -he w23 the =on of the sllottee
OFA QreNo.2 R Vasa‘lnt‘ Vihar, New Delhi with whom

he was sharing the accommodation befo re the allottee
(his f’ather)retired on superannuation,; 2nd epplicant
in fact 1is required to give an undertaking that he
will oontinrue to accommodate his father along with
~himself in that aécommddation. Under the
circunstance I see nothing illegal, arbitrary,
malafide or violative of Articlass 14 and 16 of

the Con ‘ | '

stitution in respondents! withhol ding issue
|/)/
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of ocecupation slip in respect of Type II quarter
Noe793, Sector V, R.K.Puram to epplicant, till
the dues in respect of nQr.No.2R \asant Whar
ara cleared, eithsr by applicant himself or by
his father uho was the sllottees of Qr.No.2R,
Uasan.'t Vihar, New Delhi, if not immediately then
atleast through suitable instalments, £s be

detemined by respondentsy

6, The 0 stands disposed of accordingly

in temms of para 5 sbowe, No oostse

//?/'jf‘étj(/
( S¢R.aDIGE )
VICE CHaT /Y an (A}

/ua/




